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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAL BENCH
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Original Application No:s32/93
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MreKishor Gajapav.swryavensbi......-  Applicent,

§§£}q§:§:E@EQ§mmsummamnmmuﬂunmm““mm“m;'Advocate for

Applicant.
Versus
Union of India & 3_OKSe......coww...... Respondent(s)

Advocate for

Sﬂm%hﬁ$§hm99§§2?,“umm”mw”mumwmmmm_um
. , Respondent(s)
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‘Hon'ble Shri.Justice ReGeVaidyanatha, Vice Chairman.
Hon'ble Shri, DeS.Baweja, Member(A);

(1) To be referred to the Reporter or not?

(2) Whether it needs to be circulated to ‘J\ro
other Benches of the Tribunal?

{R. G. VAIDYANATHA)
VICE CHAIRMAN




CORAM3 Hon'ble shri Justice R.G.Vaidyanatha,

EEFORE_THE CENTRAL MDMINISTRATIVE TRLBUNAL

GUIESTAN BLDG.NO,6,PRESCOT ROAD, FORT,

MUMBAI - 400 0014

ORIGINAL APPLICATION NOo532/93.

DATER THE 17T7H DAY OF JUNE, 1998,

Hon'ble shri D.SeBaweja, Member (A).

MrdKishor Gajanan suryavanshi,

Ex employee of Military Dairy Farm,
. Pi@ri'

residing at Plot No.7,

Military Dairy PFarm,

Pimpri,

Punc-411 018,

By advocate shri A,Bl.Range,
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Union of India, _
through secretary Ministry of Defence,
New Delhi-110 001,

Director, Military Dairy Farms,
south Block,
New‘pelhi-llo 001.

The‘DyJ Director Military Farms,
HeQe Southern Command,
Kirkee Pune - 411 003,

The Officer in Charge,
Military Dairy Farm,
Pimpri Pune-41l 017,

Alvocate shri R.K Shettyes

YORDERI

I Per shri R.G.Vaidyanatha,V.C,

Vice Chairman.
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This is an application filed by the applicant

challenging the order of termination and for reinstatement

and regularisation., Respondents have filed reply opp?sieg

the application,’

appearing on both the sides,
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Wwe have heard the Learned Counsel

The applicant was working as a casual labourer

in the Military Bairy Farm at Pimpri for loading and

unloading grass and some other work from 1986, But his

services were orally terminated sometime in October,91. .

He has challenged the order of termination as being
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illegal. He has~therefdre filed this 0A tor setting aside
the-order of termination and reinstatement and for
régularisation of his service.

3e The respondents have filed reply stating that
tpe applicant was taken on work on casual basis whenever
t?eré was. work in the Military Dairy Parm. But since there
wés no work, the applicant‘'s services were orally
terminated and he was told not to come foradntf from the

next days It is therefore stated that the termination

of services of gpplicant ig fully justified since thereLﬁﬁ’g\’7
no work and hence there is no question of either reinstatement
or regularisation.

44 - At the time of arguments, we méde a suggestion
to the respondent's counsel whethef there is any work now

a%d whether the applicant cenld be re-engaged, The Counsel
fbr regpondents submitted that there is some work existing
f?r some time and the applicant will be engaged on casual
b;sis if he approaches the respondents, The learned counsel
for the applicant has agreed to the suggestion. But hé

prays that applicant's services should be regularised

since many of pis juniors are still contirnuing in Dairy Fgr@.
Se We do not find sufficient materialzéon record to
show continuation oflapplicant's juniors in Dairy Farm, but
since there is work now ih'the dairy farm, we want to give
direction to respordents to engage the applicant on same
c?sual basigs. The guestion of regularigation depending on
tﬁe seniority of the applicant with reference to his earlier

service may be considered by respondents as per rules,

6 In the result, the 0A is allowed partly. Since

it is now represented that there is sufficient work in the

 dairy farm, we direct the respondents to re-engage the

applicant as long as work lasts. The question of regularisation

of applicant is left open to be considered by respondents as
pbr rules depending upon the seniority from 1986 onwards. f(
i
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any juniors to the applicant have been regularised, then the
respondents should consider the applicant's-case for
regularigation as per fules. The respondents should re-engage
the applicant on casual ﬁasis within one week from the date

of redeip£ of this order."The applicant should approach the
respondents office with a copy of this order, There will

be ne orders as to costse.
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| (R.G.VAIDYANATHA)
MEMEER (A) ' VICE CHALRMAN



